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THE INDIAN PENAL CGCE (-WDHRR PRIlDESR 
,WNDMXRT) ACT, 1991, 

ACT No, 6 OF 1991" 

4 ,  AN ACT FURTHER TO AMEND THE INDIAN PENAL 
CODE, 1860 IN ITS APPLICATION TO THE 
STATE OF ANDHXA PRADESH. 

1 BE it enacted by t h e  ~eyislative 
Assembly of the State of Andhsa Pradesh 

* Pete4ved t h e  assent of the Governor on the 4-11-\990. 
*  or statement o f  object and r e a s o n s  p l e a s e  see the Andhra 

- Pradcsh G a z e t t e ,  P a r t  IV-A, E x t r a o r d i n e y ,  dated 12-04-1990 
a t  page 3.  



- 
in the Forty-Second year of the F ~ p ~ i b i i c  
of India as follows:- 

S h o r t  tltic and l . (I ) T h i s  A c t  my be called the Indian  
Commencement. Penal  Code (Andhra Pradehs Amend- 

ment) A c t ,  1991. !+ 

( 2 )  It shall come into force on such 
date as t h e  State Government may, 
by notification in t h e  Andhra 
~ r a d e s h '  Gazette, appoint .  

subst t tut fon o f  2. In t h e  Indian Penal Code, 1860, for 
s e c t i o n  f o r  section 3 5 4 ,  t h e  following Sectj .ol i  

s e c t i o n  354 .  s h a l l  be subst i tu ted ,  namely:- 
Central Act XLV 
of 1860. "Assault or 354. Whoever assaults 

Crimloal force or uses criminal 
to woman w i t h  force to any woman 
i n t e n t  t o  o u t -  intending to outrage 
rage her modesty or knowing it tO be+ 

l i k e l y  that he wili ' 
thereby outrage her modesty s h a l l  he 
punished w i t h  imprisonment of either 
description for a t e h  which s h a l l  not 
be less than five years but which may 
extend  to. seven years and shall also be 
l i a b l e  to fine: 

Provided that t h e  Court may, f o r q  
adequate and special reasons to be- men- 
tioned in the judgment,. in lp9seasentcnce  
of imprisonment of either deqscription 
for a term which may be less than five \.. 
years, but which s h a l l  n o t  be less than 
two years .*&, 




